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JUDGEMENT 

(}n'ble Mr.S.P.Mukerji, Vice Chairman) 

We have heard the learned Counsel for all the 
bj 

parties in this application vx which the applicant has moved 

this 	As-gt again Challenging the impugned order of 

transfer dated 14.2.92 at Annexure.A.3 	In the application 

itself the applicant has conèeded that she had challenged 

tFe same order in O.A.378/92 which Was dismissed by this 

Tribunal on 20.4.92, when the applicant's Counsel failed 

to appear. The learned counsel for Respondent No. 2 indicated 

that the dismissal was on merit s  even though the app1its 

counsel was not present. In any case this application which is 

. . . .2 



• 	 . 

-2- 

against Annexure.A.3 order is barred by the principle 

of res judicata. In case the applicant feels aggrieved 

by the dismissal of O.A.378/92 it w&s open to her to 

sedc a review in accordance with law or file an appealS 

against that order. The learned counsel for the applicant 
(tkoco, ) 

stated that she may be allowed to occupy the quarters 

allotted to 6PM, Thevara till the end of June as her 

children are appearing in the examination atpresent. 

The learned counsel for respondents 1&3 indicated that 

there will be no objection f the applicant being allowed 

to retain the quarters at Thevara till the end of June 

1992. Be that as it may, the appiiatioribas to be 

dismissed and we do so. We however, make it clear 

that this will not preclude the applicant from making 

a representation t Respondents 1&3 f'o' allowing her to 

occupy the residential quarters at Thevara till the 

end of June, 1992. There will be no order as to costs. 

(AV Haridasan) 
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